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F. No. A-11013/1/2023-AT.
- Government of India
Minislry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
3" Floor, Lok Nayak Bhawan,
‘Khan Market, New Delhi-110001
Dated, the 18" December,2023.

Vacancy Circular

Subject; - Selection for the posts of Judicial Members in Central Administrative
Tribunal (CAT) — reg.

* kkkk

1. Tribunal: - The Central Administrative Tribunal has been established under the
Administrative Tribunal Act 1985, to adjudicate cases related to service matters of the
persons appointed under the Government of India. Principal Bench of CAT is situated at
New Delhi and its other Benches.are situated at 18 places in the country at
Ahmedabad, Allahabad, Bangalore, Chandigarh, Madras, Cuttack, Ernakulam,
Guwahati, Hyderabad, Jabalpur, Jaipur, Jodhpur, Calcutta, Lucknow, Mumbai, Patna,
Jammu and Srinagar. A Member, upon selection, may be posted to any of these places.

file:///C:/Uscrs/ ACER/Downloads/Vacancy %20circular %20dat..

2. ~Vacancy: - Applicalions are being invited for the  following existing and
anticipated vacancies of Judicial Members in CAT for the year 2024
Name of Post Number of vacancies
Judicial Member 05*

* *the vacancies are liahle to vary due to various exigencies.

3. Qualification:- The qualifications, eligibility, salary and other terms and
conditions of the appointment of a candidate will be governed by the provisions of the
Tribunal (Conditions of Service) Rules, 2021.

As per Rule 3(5)(b) of the Tribunal (Conditions of service) Rules, 2021, a person

~ shall not be qualified for appointment as Judicial Member, unless he,~

(i) is, or has baeen, a Judge of a High Court; or

(i) has held (he post of Additional Secretary to the Government of india or any
equivalent or higher post in the Department of Legal Affairs or the Legislative
Department including Member—Secretary, Law Commission of India; or

(iii) has, for a rombined period of ten years, been a District Judge and Additional

District Judge:. or

B
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(iv) has, for tnn years, been an advocate with substantial experience in litigation
in service mailers in Central Administrative Tribunal, Armed Forces Tribunal,
High Court or Supreme Court.

As per proviso under section 3(1) of the Tribunals Reforms Act, 2021, “a person
who has not compleled the age of 50 years as on the last date for submission of
applications, shall nol be eligible for appointmenl as a Member".

4, Procedure ior selection: - The Search-cum-Selection Committee constituted
under the Tribunal RReforms Act 2021 for recommending names for appointment to the
said posts shall scrutinize the applications with respect to suitability of applicants for the
posts by giving due weightage to qualification and experience of candidates and shall
shortlist candidales lor conducting personal interaction. The final selection will be done
on the basis of overnll evaluation of candidates done by the Committee based on the
gualification, expericnne and personal interaction.

5. Selection for re-appointment: The Members of Central Administrative Tribunal
shall be eligible [or re-appointment in the same manner as that for the original
appointment, preferably, alongwith all the persons shortlisted in response to the
vacangcy circular or otherwise. While making its assessment for suitability to a post, the
Committee shall give: additional weightage to the persons seeking re-appointment for
their experience in the Tril:unal and while doing so, shall take into account, the
performance of the »:rs0on while working as a Member in the Tribunal.

6. Appliration Procedure:- Applications of eligible and willing officers are
requested through proper channel (wherever applicable) and should be accompanied
with:- _ .

(i) Bio-dat:in the proforma at Annexure-i;
(ii) Cerlilicnale to be furnished by the employer/ head of office/ forwarding
authority as i+ ~nnexure-ll;

(iii) Clear photocopies of the up-to-date CR/APAR dossier of the officer
containing CI*'APARs of at least last five years duly attested by a Group A
officer;

(iv)  Corlre < dearance

(v) Integrit - certificale/clearance from vigilance and disciplinary angle as in
Annexura-(ll;

(vi) Slater nl givineg details of major or minor penalties, if any, imposed on
the officer dur g the Il len years,

Duly-filiest ity connlly typed) original applications in the prescribed format should
reach the Seci:lary. Depariment of Personnel and Training, North Block, New Delhi-
110001 lalesl by 5:20 PV, on or before 15" January, 2024 (Monday) (by hand or by
speed posl or rewgistor 4 post).
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7. No TA/DA will be admissible io the candidates to be called for
interview/interaction. 'he candidates are required to make their own arrangements.

8. Advertisemen! and prescribed application form can be downloaded from the
websites of DoP>1/ ¢ 1" i.e. www.dopt.nic.in / www.cgat.gov.in .

9. Any applicalion received after due date or incomplete application or application
without necessary annexures as mentioned above will not be entertained. This
Department will not b responsible for the postal delay/loss of application, for reasons
whatsoever. Il is thorefore, in the interest of the applicants to ensure that their
applications reqach v I within the closing date and lime as stipulated.

10. The lasl dat: of receipt of the applications will be the crucial date for
ascertaining the eligit ility of the applicants.

1. This appointuent process will be subject fo oulcome of pending matters in
Hon’ble Supreme Couf and Hon'ble High Courts.

Wide publicity may . given in all organizations and their field formations to facilitate
early and oplimum minnber of applications.
(P

(Rishi Pal)
Uneler Secrelary to the Govt. of India (AT)
Tel No. 011 2464 3352

To
1. {egist: o/ Renistrar General of all High Coutts.
2. st o General, Supreme Courl of India, New Delhi.
3. Gianer:a! Sedrelary, Supreme Gourl/ High Court/ CAT Bar Association.
4. Sevret oo Department of Legal Affairs, Shastii Bhawan, New Delht.
5. Secret o Department of Justice, Jaisalmer lHouse New Delhi.
6. “eor ey, Legislative Department, Shastii Bhawan, New Delhi.
7. Vrinci: f Reislrar, Central Administrative Tribunal, Principal Bench

Coperius Marg., New Delhi with a request to upload the vacancy
cirenly o CAT's website.

Copy lo: NIC with re-iest to upload the vacancy circular on DoPT's website.
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PROFORMA

Annexure-l

APPLICATION F(:12 APPOINTMENT TO THE POST OF JUDICIAL MEMBER IN CAT

1. Name :

2. Dale of Birth :

FRESH [_]

3. Category (SC/ST/OBC/UR) :

4. Designation/Irofcesion :

5. Contact Delnils

Address:

Freso::

Email:

Mobile /
Phone No.

| RE-APPOINTMENT
(Appropriate option may be ticked )

-

file://IC:/Uscrs/A CER/Downloads/ Vacancy_%20circulér_%ZOdal...

6. Cadre/Sarvice! Yoar [Wherevor applicable]

6a, Date of appomtinent:

8b. Dale of raliver

7. Educational qualifi-

—— | . "
sl ! Name of
No.  Universit.
“Equivalent
Institulion-
T —

v

Space for
photograph
duly signed
by candidate
Residential | Official
Permanent '
ttion (in reverse chronological order):
! Dégrcze Year of Division/ | Academic éJbJeEU T
passing % of Distinction | Specialization
marks
obtained
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8. Work Experience:

-~ 8a. For the expericnon as employee, Employment record in chronological order starting
with present Employiment, list in reverse:

8l Name & addrass of . Designation, Period of Nature of

No. employer Pay Level and | Service work/
(Govt./PSU/Ministry/ Pay* experience
Department/any other  From TTo <

*Also indicate &l i inabove, which is equivalent to Additional Secretary/District
Judge/Additional Distii-t Judge/ (as applicable under the qualification) or above, along"
with a copy of selfl #ttested latest pay slip.

8b.  Forthe expaiic nae as Professional record in chronological order starting with
present Izngagrment. iist in reverse:

[SI. T Details of Prefossion Period of | Nature of work done*
No. : Service
From | To |
!
I
_— 1 - — — . b L
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*Such as Administration /Service matters /Judicial or Quasi-Judicial /Criminal /Civil

- [Taxalion /Company Alfairs/Environmental matters /Finance /Accountancy /Economics

/Business /Commer~= /Management /Public Affairs or any other as may be applicable.
Engagement wilhh Goarnment, if any, may be indicated.

9. Datle from which dr=wing the pay scale

in the grade of Additicnal Secretary/

District Judge/Additi-nal District Judge

to the Government of India

or any equivalent ran ‘wherever applicable).

10. Write up on adjulicnling experienco
of the applicant (200 " rirds)

[Wherever applicablie)

11. Experience along = ith brief write up in handiing : Details of Such cases
cases before (he lnvant Courts/ Tribunals/ (Reported Cases/
Unreported Cases)

[if applicable]

12. Proof-of Experiena o, including
Enrolment/Regisirati-« *lo. as an Advocate colc.
[For candidates othe: tan Govl. or Judicial
officers]

13. Annual Income I 1 e years along with copy of
ITR [1-or candidatic= 1 Advocale stream]

14, Wrile up on 05, n-jer achievement
(200 words each)

t

15, Awards/honors | iicalions, if any ¢

18. Alliliation wilh the: crefessional bodies/
Instilutions/socistic = v other hody
Inclurting politica! v

Page 6 of 10
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17. Additional information, if any, which :
you would like to mention in support
of the application frv - posl. ‘

DECLARATION

1. 1 certify thal the foregoing information is correct and complete to the best of my
knowledge and belic! nd nothing has been concealed/ distorted. If at any time | found
to hove concealvét torind any material information; my appointment shall be liable to
summary terminatic» - ithout nolice. '

2. | shall not withdrax: my candidature aller (he meeting of the Selection Committee.
3. I shall not decline - appainiment, if selecled for appointment by the ACC.,
4. 1 «hall join wilthin = “avs from he dale of issue of order of appointment.

6. 1 am aware thalin ase | violale any of the conditions mentioned at S1. No. 210 4, the
Government of Indin i likely to debar me for a period of three years for consideration
for appointment ot e the cadre and in any “Autonomous Body/Statutory
Bodv/Regulalory B i

Place :
Dalr::

Signature of the candidate
N.B Please fill 1 her points/colunms of application. If any point/column is not

relevant, the @ o may be moenlioned. Incomplete application is liable to be
. rejected. ‘
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Annexure (H1).

4, Mo major or mine - enally was impocast on ShiifSmt/Kum

Annexure-l|

CERTIFICATE '} BE FURNISHED BY THE EMPLOYER/HEAD OF OFFICE/
FORWARDING AUTHORITY

o

1. Cerlified thal the i tiznlar furnished by Shri/Smt/Kum-
~—--are correct o ! hnfshe possesnns educational qualifications and experience
menlioned in Annexs i L ’

2. Ilis also cerlificd hat there is no vigilanee/ disciplinary ce]se either pending or being
contrmplated again-* him/her and vigitanes clearance issued by CVO in the enclosed

3. Histher integrity i dilied.

- ---during the ln:* "0 yoars period.

file:///C:/Users/ACER/Downloads/Vacancy %20circular_%20dat...

5. The up-to-date @t «1ed Photostat copies of ACR/APAR of last five years' (each

pholostate copy of 7» "APAR should e attested) in respect of Shri/Smt/Kum—=-—mm----
----- are enclosert Iorewith. '

Secb & Giemature of the Cadre Controlling Authority

/ Registrar of High Court/ Supreme Court
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Annexure-lll

PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARANCE IS

BEING SOUGHT

( To be furnished ant signed by the CVO or HOD)

1. Name of the Offic: -+ (in full)
2. Falher's name

3. Date of Birth

4. Dalc of Reliremoent

5. Dale of entry inle serviee

6. Sarvice to which Ihe officer belongs -
including batch /yea ! covre ele.,
wherever applicable

7. Positions held (1Y by ton procoding voears):

H

"S.No. [ Organisation | Designalion Administrative/ From To
(hame in ) | & Nodal Ministry/
| Placo nf | Deparlment
' Posting concerned
(in case of officers of
PSUs cle.)
8. Whelher the offico has been placed »n
the agreed list or lisl »f Ollicer of
Doutbiful Integrily (if o <iedails (o b aien)
9. Whether any alle: ialion of misconduc!
Involving vigilance vl was oxaminod
“againsl the officar (i the last 10
Yea: . and if so with Lol result )
~10. Whelher any purishmoent was awarrds to
the officer during the Inal 10 yoors and if
sc;, the date of impaositicn and doelails of
penally (*)
Page 9 of 10
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11. Is any disciplinain/ criminal proceedings :
or charge sheet pending against tho

officer as on dala (if <o, delails (o be
furnizhed, including »ferenee number, if
any «f the Commis:i-n)

12. 1s any action contemplaled against tho
Officer as on dale (if sn. dntails Lo be

furnished (¥)

(*) I vigilance cleasnce had been oblained from the Commission in the past, the
“information may. be: prrowided for the period therealter.

Datr:
(NAME AND SIGNATURE)
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